
Corrigendum 1, dated 21.08.2018 
For ‘selection of Service provider for conduct of examination process and related activities for different posts in 
Bihar Legislative Assembly Secretariat, Patna’ 

Based on the discussion in pre-bid meeting and based on various clarification queries received from the bidder, the assembly secretariat has 
decided to revise the following clauses of the tender document. Potential bidders are requested to take note of the same. No further changes 
requested from bidders will be solicited in this matter, however secretariat reserves rights to publish additional if required. 
Sl. 
No. 

Clause/Section 
Name as in RFP 

Existing Clause Revised Clause 

1.  8 Essential 
Technical Pre-
requisite 

1 The bidder should be a company registered under the Companies 
Act, 1956 and its subsequent amendments and should have 
experience in fields of organizing tests and exams for more than 7 
years. 

The bidder should be a company registered under the Companies Act, 
1956 and its subsequent amendments and should have experience in 
fields of organizing tests and exams for more than 5 years. 

6 The bidder should have an average annual turnover of at least Rs. 
50 Crore for the last three Financial Years i.e. 2014-15, 2015-16 & 
2016-17 from examination and recruitment related works. 

The bidder should have an average annual turnover of at least Rs. 50 
Crore for the last three Financial Years i.e. 2 2015-16, 2016-17 & 
2017-18 from examination and recruitment related works.  

2.  9 Evaluation of 
Technical Bids 

S. 
No. Technical Criteria Parameters & scale  

1 

Experience in fields of organizing tests and exams (10 Marks) 

The bidder should have experience in 
field of organizing tests and exams in 
India 

>=7 years and <10 
years 3 Marks 
>=10 years and <15 
years 5 Marks 

>= 15 years 10 Marks 

2 

Number of Clients for which computer-based examinations conducted  
(10 Marks) 

The bidder shall have satisfactorily 
conducted computer-based examinations 
for at least 5 Government Departments/ 
Central PSUs/ State PSUs/ State 
Govt./Higher Educational 
Institutions/Universities etc. in last 5 
years 

> = 5 and <7  
3 Marks 

> =7 and <10 5 Marks 

> = 10 10 Marks 

3 

Bidder's experience in CBRT (Computer Based Recruitment Test) in Bihar 
(10 Marks) 

The Bidder should have experience of 
conducting Computer Based Recruitment 
Test (CBRT) process in the state of 
Bihar. 

>=5,000 and <20,000 5 Marks 
>=20,000 and <50,000 8 Marks 

>=50,000 10 Marks 

4 

Bidders Financial Capability (20 Marks) 
The bidder should have an average 
annual turnover of at least Rs. 50 Crore 
for the last three Financial Years i.e. 
2014-15, 2015-16 & 2016-17 from 
examination and recruitment related 
works. For the same the bidder should 
submit audited balance sheets along with 

(i) Average Annual Turnover from 
examination and recruitment 

related works (10 Marks) 
>= 50 Crore and < 75 
Crore 4 Marks 

>=75 Crore and < 100 
Crore 6 Marks 

S. 
No. Technical Criteria Parameters & scale  

1 

Experience in fields of organizing tests and exams (10 Marks) 

The bidder should have experience in field 
of organizing tests and exams in India 

>=5 years and <9 
years 3 Marks 
>=9 years and <13 
years 5 Marks 

>= 13 years 10 Marks 

2 

Number of Clients for which computer-based examinations conducted  
(15 Marks) 

The bidder shall have satisfactorily 
conducted computer-based examinations 
for at least 5 Government Departments/ 
Central PSUs/ State PSUs/ State 
Govt./Higher Educational 
Institutions/Universities etc. in last 5 years 

> = 5 and <7   
5 Marks 

> =7 and <10 10 Marks 

> = 10 15 Marks 

3 

Bidder's experience in CBT (Computer Based Test) in Bihar  
(10 Marks) 

The Bidder should have experience of 
conducting Computer Based Test (CBT) 
process in the state of Bihar. 

>=5,000 and <20,000 5 Marks 
>=20,000 and <50,000 8 Marks 
>=50,000 10 Marks 

4 

Bidders Financial Capability (15 Marks) 
The bidder should have an average 
annual turnover of at least Rs. 50 Crore 
for the last three Financial Years i.e. 
2015-16, 2016-17 &  2017-18 from 
examination and recruitment related 
works. For the same the bidder should 

Average Annual Turnover from 
examination and recruitment 

related works  
(15 Marks) 

>= 50 Crore and < 75 
Crore 5 Marks 



Sl. 
No. 

Clause/Section 
Name as in RFP 

Existing Clause Revised Clause 

separate certificate signed by Chartered 
Accountant specifically mentioning 
turnover from examination and 
recruitment related works for each FY  

>= 100 Crore 10 Marks 
(ii) Average Revenue from 

examination and recruitment 
related works as %age of 

Company’s Average Revenue (10 
Marks) 

< 50% 4 Marks 
>=50% and <75% 6 Marks 
> 75% 10 Marks 

5 

Bidder's Certifications (10 Marks) 

The bidder should have Cert-In (for 
Computer based Examination Software), 
CMMI Level 3 certifications, ISO 9001, 
ISO 27001 (Proofs to be submitted) 

ISO 9001, 27001, 
CMMI level 3 or 
above.  

3 Marks 

ISO 9001, 27001, 
CMMI Level 3 or 
above, Cert-in 
Certificate (For 
Computer Based 
Examination Software) 

5 Marks 

ISO 9001, 27001, 
CMMI Level 3 or 
above, Cert-in (for 
Examination Software) 
and STQC certificate 
for test platform.  

10 Marks 

6 
Presentation to Technical Evaluation 
Committee on Technical Solution and 
methodology.   

40 Marks  
 

submit audited balance sheets along with 
separate certificate signed by Chartered 
Accountant specifically mentioning 
turnover from examination and 
recruitment related works for each FY 

>=75 Crore and < 100 
Crore 10 Marks 

>= 100 Crore 
 
 

15 Marks 

5 

Bidder's Certifications (10 Marks) 

The bidder should have Cert-In (for 
Computer based Examination Software), 
CMMI Level 3 certifications, ISO 9001, 
ISO 27001 (Proofs to be submitted) 

ISO 9001, 27001, 
CMMI level 3 or above.  3 Marks 

ISO 9001, 27001, 
CMMI Level 3 or 
above, Cert-in 
Certificate (For 
Computer Based 
Examination Software) 

5 Marks 

ISO 9001, 27001, 
CMMI Level 3 or 
above, Cert-in (for 
Examination Software) 
and STQC certificate 
for test platform.  

10 Marks 

6 
Presentation to Technical Evaluation 
Committee on Technical Solution and 
methodology.   

40 Marks  
 

3.  10 Evaluation of 
Bids 

Financial Bid (Fb) 
2 Activity-II: Non Examination Process which involves Online 
application processing, generation and issue of the call letters through 
online mode to all the eligible candidates for the document verification, 
Personal Interview (if any), conduct of typing / shorthand test (if 
required) to be conducted in Patna as applicable. Sending 
communications to the candidates though email & SMS, providing the 
printed copies of the documents submitted by the candidate in online 
mode as docket, score compilation and generating Merit list in 
coordination with BLAS  

Financial Bid (Fb) 
2 Activity-II: Non Examination Process which involves Online 
application processing, generation and issue of the call letters through 
online mode to all the eligible candidates for the document verification 
to be conducted in Patna as applicable. Sending communications to 
the candidates though email & SMS, providing the printed copies of 
the documents submitted by the candidate in online mode as docket, 
score compilation and generating Merit list in coordination with BLAS 

Note: The aforesaid formula will be used only for determining the 
financial bid for QCBS evaluation process. However, the payment will 
be made as per the rate quoted for such Activity as per the payment 
schedule to the successful bidder. 

Note: (i) The aforesaid formula will be used only for determining the 
financial bid for QCBS evaluation process. However, the payment will 
be made as per the rate quoted for such Activity as per the payment 
schedule to the successful bidder. 
(ii) The Bidders will have not to quote more than Rs. 50/- for "Activity-II 
Non Examination Process" 

4.  12 General 
Information 

Para-4 : The bidder should enclose bid security (EMD) of BLAS in 
form of Demand Draft / Bank Guarantee from any Nationalized bank 

The bidder should enclose bid security (EMD) of BLAS in form of 
Demand Draft from any bank drawn in a favour of D.D.O. Bihar 
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drawn in a favour of D.D.O. Bihar Vidhan Sabha, Patna. Vidhan Sabha, Patna, payable at Patna. 
Para-10 : All disputes arising shall be subject to the jurisdiction of 
appropriate court of Bihar state alone and shall be governed by the law 
of India. BLAS reserves right to award the work/cancel the award 
without assigning any reason. In case of differences, if any, the 
decision of BLAS shall be final. Initially the contract will be for Three 
years and may be extended for 2 more year depending upon 
successful completion of the job and performance review. 

BLAS reserves right to award the work/cancel the award without 
assigning any reason. Initially the contract will be for Three years and 
may be extended for 2 more years depending upon successful 
completion of the job and performance review and upon mutual 
agreement of the parties. 

All disputes arising shall be subject to the jurisdiction of 
appropriate court of Bihar state alone and shall be governed by the law 
of India. 

In case of any dispute arising between the Parties, both the 
parties will try to resolve the issue mutually within 30 days of dispute 
raised. In any case, the either party will give notice in writing to other 
party indicating concern, proposed remedy to settle the issue. If the 
issue does not settle by negotiation, in the manner as prescribed, the 
same may be resolved exclusively by arbitration. In such case, the 
matter will be referred to the sole arbitrator appointed by client for 
adjudication. Arbitration shall be held in Patna and conducted in 
accordance with the provisions of Arbitration and Conciliation Act, 
1996. Subject to the aforesaid, Arbitration and Conciliation Act, 1996 
and the rules made there under, any modification thereof for the time 
being in force shall be deemed to apply to the arbitration proceeding 
under this clause. 

The venue of the arbitration proceeding shall be Patna or such 
other places as the arbitrator may decide. The arbitrator shall make an 
award, which shall be final and binding on the Parties. Pending the 
submission of and/or decision on the Dispute and until the arbitral 
award is made, the Parties shall continue to perform all of their 
respective obligations under this Agreement without prejudice to a final 
adjustment in accordance with such award. 

The contract shall be interpreted in accordance with the laws of 
the Union of India & will be under the jurisdiction of court in Patna. 

Subject to this provision, any dispute arising out of or in 
connection with or as a consequence of this Agreement shall be 
subject to the exclusive jurisdiction of the courts at Patna. 

  11 The payment shall be in Indian Rupees and shall be paid only after 
successful completion of work. The successful bidder has to sign an 
agreement on non-judicial stamp paper which shall contain clauses 
related to liquidated damages on account of delays, errors, cost and 
time over runs etc 

The payment shall be in Indian Rupees and shall be paid only 
after successful completion of work. The successful bidder has to sign 
an agreement on non-judicial stamp paper which shall contain clauses 
related to liquidated damages on account of delays, errors, cost and 
time over runs etc, which shall not exceed more than 10% of the 
contract value. 

5.  13 Appointment 
of Successful 
Bidder 

10 Payment Schedules 
The payment to the service provider shall be made in Indian rupees 
and shall be paid only after the successful completion of the entire 
work as per the schedule, without any errors. No advance payment 

10 Payment Schedules 
The payment to the service provider shall be made in Indian rupees 
and shall be paid only after the successful completion of the entire 
work as per the schedule. No advance payment shall be made. 
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shall be made. 
6.  Annexure-I 

Financial 
Information 

S. 
No. 

Details (1) 
2016-17 

(4) 
2015-16 

(5) 
2014-15 

i) Annual Turnover from 
examination and recruitment 
related works 

   

ii) Company’s overall Annual 
Turnover  

   

iii) Revenue from examination 
and recruitment related works 
as %age of Company’s total 
Revenue i.e. (i) / (ii)  

   

 

S. 
No. 

Details (1) 
2017-18 

(4) 
2016-17 

(5) 
2015-16 

i) Annual Turnover from 
examination and recruitment 
related works 

   

ii) Company’s overall Annual 
Turnover  

   
 

7.  FINANCIAL BID Sr. 
No. 

Particulars Price per 
candidate 
scheduled 
(in figure) 

Price per 
candidate 
scheduled 
(in words) 

1. Activity-I: Conduct of end to end 
computer based examination 
(as explained on page no. 17) 

  

2. Activity- II: Non Examination 
Process(as explained on page 
no. 17) 

  

 

Sr. 
No. 

Particulars Price per 
candidate 
scheduled 
(in figure) 

Price per 
candidate 
scheduled 
 (in words) 

1. Activity-I: Conduct of end to end 
computer based examination (as 
explained on page no. 14 to 16) 

  

2. Activity- II: Non Examination 
Process(as explained on page 
no. 14 to 16) 

  

 

 


